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(b) I f  the reply to part (a) above

be in the affirmative, what are the rea
sons for issuing free rations now?

The Deputy Minister of Defence 
(Sardar Majithia): (a) Yes; but officers 
are allowed to have their families with 
them only at certain stations and un
der certain conditions.

(b) It would not be correct to treat 
these officers differently from the 
others as the conditions under w-hich 
all the officers live are the same.

Shri Charak; Is it a fact that enur
ing the British period it was cus
tomary for officers oi the Ani'iy not 
to take families to such areas?

Sardar Majithia; I am not :̂ ure 
about that. If families are taken, that 
is an amenity given to the officers 
and the hon. Members should not 
grudge it.

Shri Charak: May I know the rea
son for deviation from this well- 
established convention?

Sardar Majithia: On humanitarian 
grounds.

• Other Services Schemes ’

*̂ 680. Shri Pnnnoose: (a) Will ihe
Minister of Home Affairs be pleased to 
state whether the ‘Other Services 
Schemes’, according to which forma
tion of certain other services of the 
Government of India was contemplat
ed in the ‘Heport of the Activities of 
the Ministry’’ for 1951-52', has been fina
lised? -

(b) If so, will a copy of the Schemes 
be laid on the Table of the House?

(c) If not. v/hen will the S'lief î'rS 
be made available to the House?

The Deputy Minister of Home 
Affairs (Shri Datar): (a) Not yet.

(b) Does not arise.

(c) In view of the very preliminary 
stage of consideration reached so far 
in respect of most of the schemes :̂ nd 
as the primary responsibility for 
framing each scheme and implement
ing it rest:s with the Ministry ad
ministratively concerned, it wiJl not 
be possible to adhere to any rigid time
table. The annual report of the Home 
Ministry will, however, contain parti
culars of progress made from time to 
time in this connection.

Shri Punnopse: In the 1951 Report 
it is stated that it is under considera
tion in consultation w'ith the Minis
try concerned. May I know the stage 
at which it is?

Shri Datar: The stage is that of
counsultation, receipt of replies in 
certain cases and non-receipt of re
plies in other cases.

Shri K. K. Basu: May I know in
view of the Five Year Plan and the 
ever-expanding schemes, does the 
Government propose to expedite the 
matter?

Shri Datar: The Government are. 
trying to expedite the implementation 
of these schemes as soon as possible.

Bh .\RAT SeVAK SA.MAJ

*632. Shri A. M. Thomas: Will the
Minister of Home Affairs be pleased to 
state:

(a) whether Government Servants 
are allowed to be members of the 
Bharat Sevak Samaj;

(b) if so, whether special permission 
is to be obtained by them before en
listing themselves as members; and

(c) whether any conditions are being 
imposed when such permission is 
granted?

The Deputy Minister of Home 
Affairs (Shri Datar): (a) Yes.

(b) No.

(c) No.
Shri A. M. Thomas: How many Gov

ernment Servants have tv\ now join
ed this Bharat Sevak Samaj?

Shri Datar: Government havs no in
formation On this point.

Shri B. S. Murthy: May I know, Sir,
vhether there is any obligation on 
the part of Government Servants to 
join this?

Shri Datar: There is no obligation
at all.

Shri Krishnacharya Joshi: May I
know what are tho qualifications and 
disqualifications to become a member 
of this?

Shri Datar: The qualifications are
readiness to carry on public work.

Shri Krishnacharya Joshi: The dis- '
qualifications?

Shri Datar: There is no disqualifi
cation at all.

Shri Pnnnoose: May I know whether 
it is obligatory on the part of Govern
ment Servants who join this Sangh to 
work ‘ to disrupt strikes, to work 
against the activities of organised 
.̂abour and all that? .
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Shri Datjir: There is no such obli
gation at ali and the insinuations are 
entirelj’’ denied.

Shri K. K. Basu: May I knov.  ̂ Sir, 
whether Government Servants join
ing this particular Sangh are given 
any special facilities?

Shri Datar: No special Tacilities are 
' given.

COMMON\\T:ALTH BAKK

*633. Shri Viswanatha Reddy: (a)
Will the Minister of Finance be pleased 
to state whether any scheme for the 
starting of a Commonwealth Bank has 
been proposed at the last Common
wealth Prime Ministers’ Conference, 
for the restoration of Commonwealth 
prosperity?

(bV If so, what are the chief features 
of the scheme?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) No. Sir.

(b) Does not rise.

CrR.VXrS-IN-AID TO ReSE.\RCH WORKERS

Siiri Nageshwar Prasad Sinha:
(a) Will the Minister of Education be 
pleGsed to state v.hether Government 
have made any provision for grants- 
in-aid for purchase of apparatus, 
stores, books etc. to individual re
search workers in India?

(b) If so. what is the procedure for 
obtaining such a grant?

(c) Has any maximum or minimum 
grant been fixed?

The Deputy Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): (a) Yes. A
provision of Rs, 50.000 has been made 
in the budget for 1952-53 for grants- 
in-aid for this purpose.

(b) Applications arg invited from 
such workers through the Universi
ties/Institutions where they are work
ing. The applications are then consi
dered by a special Committee consti
tuted for the purpose.

(c) No.

Shri Nag«shwar Prasad Sinha: May
I know. Sir, whether any enquiry is 
made by this Government to ascertain 
whether the amount has been spent 
usefully or not?

Shri K. D. Malaviya: Sir, because
We have received no report to the 
contrary, there is no reason to be
lieve that the amount is being mis- 

•used.

Shri B. S. Murthy: May I know.
Sir, whether the selection is made by 
tiic Central Gov;rnmcrt o.' whether 
any applications are invited?

Shri K. D. Malaviya: The Universi
ties or the institutions sponsor the 
applications to Government. There 
is a Committee which scrutinises 
them and tUen the Committee recom
mends fit cases to the Education 
Ministry for disposal.

Shri A. C. Guha: May I know the
personne’ of the Committee?

Shri K. D. Malaviya: The members 
of the Committee are, Dr. C. V. 
Raman. Dr. A  Lakshmanaswamy 
Mudaliar, Dr. M. N. Saha, Dr. S. S. 
Bhatnagar and Shri G. K. Chandra- 
mani, Deputy Secretary.

Shri A. C. Guha: Is this Fund sepa
rate from the Fund which is known 
as th^ Scientific' and Industrial Re
search Fund?

Shri K. D. Malaviya: This is a
separate allotment to help individual 
research worker.

Shri A. C. Guha: May I know how 
that fund is disbursed?

Shri K. D, Malavi>a: For that I
require notice.

Shri Badshah Gupta: May I know. 
Sir, how long these applications will 
be received and how long the 
Committee take to decide them?

Shri K. D. Malaviya: T ha'^e not
got the programme of the receipt and 
disposal of these applications but the 
caiy information that I possess just 
nô \• is that we have received about 
200 applications for grant-in-aid most
ly irom research workers in Universi
ties and from other educational insti
tutions.

Shri K. K. Basu; Is the Govern
ment supposed to ^ve certain direc
tions to this Committee or is it left 
to the Committee to select on merits?

Shri K. D. Malaviya: The Com
mittee makes its own rules to sele !̂t.

Shri B. S. Murthy: May I know
W'hether the Universities or institu
tions through which the applications 
are sent make their recommendations 
to the authorities?

Shri K. D. Malaviya: The applica
tions are sent by individuals through 
the University because the Govern
ment have asked for these applica
tions from the Universities and other




